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COUNCIL OF STATE.

Monday, 30th March, 1936.

The Council met in the Council Chamber of the Council House at Eleven:
of the Clock, the Honourable the President in the Chair.

MEMBER SWORN :

The Honourable Mr. Gurunath Venkatesh Bewoor, C.IE. (Government
of India : Nominated Official).

QUESTIONS AND ANSWERS.

EXCHANGE OF BARREN AND UNPRODUCTIVE MARES FOR SUITABLE FILLIRS:
FROM THE MoNA AND SARGODHA DEPOTS.

143. Tax HoNoURABLE RaJa GHAZANFAR' ALI KHAN: Do
Government propose to change barren mares or mares otherwise declared

unfit, belonging to the horse-breeding colonists in the Montgomery district ?
1f so, from what date will this concession come into force ?

Hrs Excoerrency THE COMMANDER-IN-CHIEF : Government have
decided, as an experiment for one year from the 1st March, 1936, to allow
bona fide breeders of the Army Remount Department to exchange their barren
and unproductive mares of between four and nine years of age for suitable
fillies from the Mona and S8argodha Depots on certain conditions.

TaE HONOUBABLE Raga GHAZANFAR ALI KHAN: Isit going to be
free of charge or have they to pay the price ¢

His Excerrency THE COMMANDER-IN-CHIEF : I cannot give the
Honourable Member all the details in that order but I can send him a copy of
the order if he likes.

NUMBER OF SAYYIDS ENLISTED IN THE INDIAN ARMY.

144. Tag HoNourRaBLE Rasa GHAZANFAR ALl KHAN: Will

Government be pleased to state bow many Sayyids have been recruited to the
army since the declaration by His Excellency the Commander-in-Chief in
the Council of State last year that there were no restrictions on the enlistment

of Sayyids in the army %

His ExcrrreNcy THE COMMANDER-IN-CHIEF :  Fifty-eight.
( 819 ) A
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ENLISTMENT OF SAYYIDS IN THE INDIAN ARMY.

145. TRE HoNoumaBLE RaJa GHAZANFAR ALI KHAN: Do
Government propose to publish in the Army Gazette the announcement of
His Excellency the Commander-in-Chief that no restrictions on the enlist-
ment of Sayyids in the army exist ? '

His ExcErLENcY THE COMMANDER-IN-CHIEF: No. There is no
restriction on the enlistment of Sayyids and Commanding Officers are well
aware of the orders on the subject. »

NuMBER OF INDIAN OFFICERS WHO HOLD THE KiNg’s COMMISSION.

146. THE HoNoURABLE RaJa GHAZANFAR ALI KHAN: Will
Government be pleased to state the total number of Indians who have obtained
a King’s commission so far? How many of these are sonsof ex-military
men, and what are their sub-castes ?

His ExceLrLENcY THE COMMANDER-IN-CHIEF: Two hundred and
ninety-eight of whom 72 were commissioned from the Indian Military Academy.
Our records do not contain the information asked for in the latter part of the
question but the Honourable Member will find the names of all the serving
officers in the Army List.

NUMBER OF STUDENTS WHO JOINED THE INDIAN ARMY AFTER PASSING OUT OF
THE MILITARY SCHOOLS OF SERI ALAMGIR AND JULLUNDUR.

147, Tae HoxXouraBLE Rasa GHAZANFAR ALI KHAN: Will
Government be pleased to state how many students have so far passed out
of the Military Schools at Seri Alamgir and Jullundur, how many of these
joined the army and how many of those who joined the army have been able
to obtain a King’s commission or Viceroy’'s commission ?

His ExcELLENCY THE COMMANDER-IX-CHIEF : Between three and
four hundred boys have passed through these schools of whom the majority
have entered the army. It would involve a great deal of time and labour to
follow out the cases of each of these 400, but a8 the schools were only started in
1925 and the eldest ex-student cannot be more than 24, it is improbable that
many have yet received Viceroy’s commissions. One has so far been
eommissioned from the Indian Military Academy and four are at present
gentlemen-cadets.

CONDITIONS UNDER WHICH SCHOLARSHIPS ARE GIVEN FOR THE INDIAN MILITARY
AcapEmMY, DEHRA DUN.

148. Tee HoNoURABLE Rasa GHAZANFAR ALI KHAN: Do Govern-
ment give any special scholarships to the sons of ex-military men who are
admitted to the Dehra Dun Military College ! If 80, how many such scholar-
ships have been given during the last yesr and what are the conditions under
which these scholarships are given ¢

His ExceLLENcY THE COMMANDER-n-CHIEF :  Details of all scholar-
ships, etc., available at the Prince of Wales’s Royal Indian Military College,
aregiven in the Regulations, a copy of which isin the Library. No scholarships
of the kind mentioned have been awarded during the past year.



QUESTIONS AND ANSWERS. 521
APPOINTMENT OF AN ADDITIONAL MEMBER TO THE RATLwWAY BOARD.

149. TEE HONOURABLE Rar BAHADUR Lara RAM SARAN DAS: Will
Government kindly state whether they intend to add another Member to the
Railway Board in the near future ? If so, from what date ? What are the

reasons for doing so ? What will be the annual salary and allowances in this
<case ? ‘

THE HoNOURABLE SIR GUTHRIE RUSSELL: The matter is under
consideration. If the appointment is made, it will have effect some months
hence. As has already been explained by the Honourable Member for Rail-
ways in the course of the Railway Budget debate, the Board cannot carry on
with three Members. If the post is sanctioned, it will carry the usual pay of a
Member of the Railway Board, »iz., Rs. 4,000 per mensem.

. ]
APPOINTMENT OF AN ADDITIONAL DEYUTY AGENT ON THE NORTH WESTERN
- ' RaiLway.

150. TEx HoNoUBABLE Ratr BaraDpUR Lara RAM SARAN DAS: Has
-an additional Deputy Agent recently been sanctioned for the North Western
Railway ? 1If so, what are the reasons which led to this addition? What
are the additional annual salary and allowances in this case ?

TeE HoNouRraBLE SR GUTHRIE RUSSELL : The reply to the first
‘part of the question is in the negative. The rest of the question does not arise,

NATURE OF DUTIES PERFORMED BY THE STAFF OF THE CENTRAL FORMS STORE
AND THE CENTRAL STATIONERY OFFICE, CALCUTTA.

151. THE HowouraBLE Mgr. SATYENDRA CHANDRA GHOSH
MAULIK : Will Government be pleased to state :

(a) The minimum qualifications, the nature of duties and the scale of
pay of the clerks of the Central Forms Store, Calcutta ?

(6) The minimum qualifications, the nature of duties and the scale of
‘pay of the record suppliers of the Central Forms Store, Caleutta ? -

(¢) The minimum qualifications, the nature of duties and the scale of
‘pay of junior olerks in the Stationery Office, Calcutta ?

TaE HoNOURABLE MR. A. G. CLOW : (a) to (¢). T am not in possession of
information regarding the detailed nature of duties performed by the staff in
question. So far as [ am aware, no minimum qualifications have been laid
down for record suppliers in the Central Forms Store or for junior clerks in the
Central Stationery Office. The minimum qualifications in the case of clerks in
the Central Forms Store is the matriculation or equivalent examination.
The scales of pay are given in the statement laid on the table.

Statement.

Staff. Existing rates of pay. Revised rates of pay.
' R, Rs.
“Clerks, Central Forms Store, Calcutta | 45—45—50—3—06—4 | 46—45—5/2—00—3
—85—4—105—5—140 —106
Record Suppliers, Central Forms Store, 20—3—27 : 20—4—27
Calcutta. 3
-Junior Clerk, Central Stationery 30—1—40 : 30—1-40

Office, Calcutta.

A2
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SoALE OF PAY oF RECORD SORTERS IN THE GOVERNMENT OF INDIA SECRE-
TARIAT, ETC.

152. Tae HowouraBre Mr. SATYENDRA CHANDRA GHOSH
MAULIK: Will Government be pleased to state :

(a) Whether the record suppliers in the Department of Industries and
Labour, Government of India, draw pay from Rs. 30 to Rs. 50 per mensem ?

(b) Whether the record suppliers in the Office of the Secretary, Imperial
Record, are graded from Ra. 20 to Rs. 40 ?

(¢) Whether the record suppliers of the Central Forms Store, Calcutta,.
are in the grade of Rs. 20—}—27 ?
+ (d) Whether the record suppliers of Central Telegraph Office are in the
grade of Rs. 30 to Rs. 75 ?

(e) If the replies to (a), (b), (c) and (d) are in the affirmative, will they
be pleased to state the reasons for the differential treatment meted out to-
the record suppliers, Central Forms Store, Calcutta, regarding their pay and
conditions of service ?

THE HoNOURABLE Mr. A. G. CLOW : (a) No. The scale of pay of
record sorters in the Government of India Secretariat rises from Rs. 20 to-
Rs. 40.

(6) Yes.
(¢) Yes, if they are permanently employed.
(d) No.

(e) This does not strictly arise but I should add that the scale of pay for the-
record suppliers in the Central Forms Store, Calcutta, is based on the scale of
pay for similar emplovees under the Government of Bengal.

DuTIES PERFORMED BY RECORD SUPPLIERS OF THE CENTRAL FoRMs STORE,.
CaLcuTTa.

153. Tae HoxouraBLe Mr. SATYENDRA CHANDRA GHOSH
MAULIK : Will Government be pleased to state :

(a) Whether the record suppliers of the Central Forms Store, Caloutta,
are required to assist the clerks in the discharge of their duties and even
at times to perform the duties of the clerks independently ?

(b) Whether the record guppliers of the Bengal Secretariat, of the Central
Telegraph Office and of the Central Forms Store, Caloutta, possess the same
qualifications and perform the same duties ?

Tue HoNOURABLE MR. A. G. CLOW : (a) Record suppliers are supposed
to assist the clerks in the discharge of their duties, and I understand that some
of them have at times performed clerical duties independently.

(b) Thaveno precise information : the work of record suppliers in one office
presumably resembles in some respects the work in another, but the standards:
required and the conditions of work are not necessarily the same.
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ACTION TAKEN ON THE MEMORIAL SUBMITTED BY RECORD SUPPLIERS OF THE
; CENTRAL FORMS STORE, CALCUTTA.

154. THE HoNorvmraABLE MRr. SATYENDRA CHANDRA GHOSH
MAULIK : Will Government be pleased to state :

(a) Whether the record suppliers of the Central Forms Store, Govern-
ment of Indis, Calcutta, submitted a memorial to His Excellency the Viceroy
through the proper channel on 18th November, 1929, and, if so, the contents
of the said memorial ?

(b) Whether Mr. H. F. Trousdell, the then Deputy Controller of Forms,
Central Forms Store, Calcutta, forwarded that memorial with strong recom.
mendations thereon ? If so, the nature of those recommendations in detail ?

(¢) The nature of action taken or intended to be taken in the matter ?

THE HoNOURABLE MR. A. G. CLOW : (a) Yes. The memorial contained
-a request for enhanced pay and treatment of service as ‘ superior .

(b) The memorial was received from the Controller of Printing and Sta-
tionery. Views expressed by individual officers on memorials of this kind are
-confidential, but 1 may add that there isnorecord in my Department of a re-
commendation by the Deputy Controller of Forms.

(¢) The memorial was rejected.

ACTION TAKEN ON THE SECOND MEMORIAL SUBMITTED BY RECORD SUPPLIERS
oF THE CENTRAL FoRMS STORE, CALCUTTA.

155. THE HonNouraBre Mr. SATYENDRA CHANDRA GHOSH
MAULIK : Will Government be pleased to state :

(a) Whether the record suppliers in the Office of the Manager, Forms
Press, Central Forms Store, Calcutta, again submitted individual
memorials on 14th August, 1935 to the Controller of Printing and Stationery
through the proper channel -praying for amelioration of their conditions ?

(b) If 80, the nature of the action taken or intended to be taken in the
matter ?

THE HoNouRABLE ME. A. G. CLOW : (a) and (b). I understand that a
memorial was received by the Controller of Printing and Stationery and was

rejected by him.
DAMAGE CAUSED TO AGRIOULTURAL LAND BY THE KHEWRA SALT MINES.

156. Tur HoNoURABLE Rasa GHAZANFAR ALI KHAN: Will Govern-
‘ment be pleased to state (a) Whether the proceedings of the debate on the
subject of damage caused by the Khewra Salt Mines held in the last ]_)elhl
session of the Council of State were forwarded by the Government of India to
the Punjab Government %

(b) Did the Punjab Government appoint an officer to investigate the
causes of damage caused by the Salt Range to the lands in the neighbourhood
and to suggest remedies ? .

(¢) If 8o, has the aforcmentioned officer already submitted a Report and
has a copy been received by the Government of India 2 If the answer is in
the affirmative, will Government be pleased to state if they propose to
publish this Report ? If not, why not ?
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(d) Do the reports attribute a portion of the damage to the working of
the Khowra Salt Mines? If so, what action do the Government of India
propose to take in the matter ?

THE HoNoURABLE MR. A. J. RAISMAN : (a) and (b). Yes.

(c) and (d). The officer has submitted his Report to the Punjab Govern”
ment and it is now being examined by that Government. A copy hasin the
meantime been furnished unofficially to the Government of India, who are
awaiting the results of the Punjab Government’s examination. I am not yet.
in a position to say whether the Report will be published or not and what
action will be taken onit. A copy of the Honourable Member’s question and of.
this reply will be sent to the Punjab Government.

TEE HoNOURABLE Raja GHAZANFAR ALI KHAN: The answer to
clause (d) of my question has not been given. ‘

THE HowourasLE MRr. A. J. RAISMAN : I think it was covered by
my general reply.

Tug HoNourasLE Rasa GHAZANFAR AL1 KHAN : Are the Khewrs.
Salt Mines under the Government of India or the Punjab Government ?

THE HONOURABLE MR. A. J. RAISMAN : The Honourable Member is

perfectly well aware that the Khewra Salt Mines belong to the Government:
of India.

TaE HoNOURABLE Raja GHAZANFAR ALI KHAN ; Are the Govern-
ment of India to form an opinion on that Report or the Punjab Government ?

Tar HonOURABLE ME. A. J. RAISMAN : The Honourable Member is
also aware that the question relates to the deterioration of certain agricul-
tural lands in the vicinity of the Khewra Mines and not to anything directly
connected with the carrying on of the Mines.

Tue HoNouraBLE Raja GHAZANFAR ALl KHAN: Is there no
damage directly connected with the Khewra Salt Mincs according to the
Report ¢

Tee HoNoumrABLE MR. A. J. RAISMAN: The Report, I may say,
makes it quite clear that the Mines have caused the trouble in question only
to a small contributory extent but that it is a problem of & much larger charac-
ter.

ESTABLISBMENT OF CHEMICAL WORKS NEAR THE KHEWRA SALT MINES.

1567. Te® HoNOURABLE Rasa GHAZANFAR ALI KHAN: (a) Does
some British Company intend to start chemical works in the neighbourhood
of the Khewra Salt Mines ¢ If so, has any correspondence passed between the
Government of India and the said Company on the subject ¢

(b) If the answer to part (a) be in the affirmative, will Government please
lay on the table the purport of this correspondence ?

(¢) Do Government propose to lay down some conditions befare issuing
a licence to the said Company ? If so, what are those conditions ¥
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(d) Are Government considering taking a guarantee from the Compary
that as far as possible the staff and labour will be recruited by the Company
from local people ? '

THE HONOURABLE MR. A. J. RAISMAN: (a) Yes.

(b) No.

(¢) The Company have undertaken that before proceeding to manufac-
ture, they will float a public company registered in India with rupee capital
in which the public will be invited to take up a not unsubstantial portion of
such shares as will entitle their holders to vote. They have also undertaken
that they will employ Indians not only for ordinary labour but also in higher
technical posts after training.

(@) No such stipulation has been made.

Tee HoNOUBRABLE Raja GHAZANFAR ALl KFAN: Are Govern-
ment prepared to consider the desirability of making this condition ?

Ter HoONOURABLE ME. A. J. RAISMAN: No, Sir. I do not think
Government can agree to the principle that the benefits of a particular in-
dustrial enterprise should necessarily be restricted to the people in the imme-
diate vicinity.

STANDING COMMITTEE FOR THE DEPARTMENT OF COMMERCE.

.- THE HoNouraBLE THE PRESIDFNT: 1 have to announce that the
following Honourable Members have been nominated for election to the
Standing Committee in the Department of Commerce :

The Honourable Mr. Satyendra Chandra Ghosh Maulik.
The Honourable Rai Bahadur Lala Mathura Prasad Mehrotra.

There are two candidates for two seats and I declare them duly elected.

STANDING ADVISORY COMMITTEE FOR THE INDIAN POSTS AND
TELEGRAPHS DEPARTMENT.

Tar HoNouraBLE THE PRESIDENT: 1 have also to announce that
the following Honourable Members have been ncminated for electicn to the
Standing Advisory Committee for the Indian Posts and Telegraphs Depart-
ment :

The Honourable Sir David Devadoss.
The Honourable Mr. H. P. Barua.
The Honourable Mr. Jagadish Chandra Banerjee.

There are three candidates for two seats and an election will be neoes-
sary. The date of the election will be announced later.

STANDING COMMITTEE FOR ROADS.

Tuz HoNouraBLE THE PRESIDENT : I have also to inform the Coun-
cil that as a result of the election held on the 26th March, '1936, the following
three Members have been elected to the Standing Committee for Roads for

1936-37 :

The Honourable Sir Phiroze Sethna. )
The Honourable Kumar Nripendra Narayan Sinha.
The Honourable Mr. Mahmood Subrawardy.
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Tae HovouraBLBE THE PRESIDENT : The Council will now proceed
to discuss the Finance Bill. As there are many Honourable Members who
would like to speak, I would request Honourable Members to be as brief as
possible in thier remarks. Of course there is no time limit fixed for Legisla-
tive Bills but I am sure Honourable Members will exercise their sound judg-
ment and discretion as regards the length of their speeches. I may also
mention that the Honourable Sir James %rigg has informed me that his pre-
senoe is absolutely necessary in the other House today and that he will perhaps
not be able to attend this House. But he will endeavour his very best to b€
in this House as early as possible. The debate will now proceed.

THE HONOURABLE Mr. A. J. RAISMAN (Government of India : Nomi-
nated Official) : Sir, I move:

‘“ That the Bill to fix the duty on salt manufactured in, or imported by land into,
certain parta of British India, to fix maximum rates of postage under the Indian Post
Office Act, 1898, and to fix rates of income-tax and super-tax, in the form recommended
by the Governor General, be taken into consideration *.

Sir, I will not detain the House long with a speech at this stage. As the
House is well aware, the circumstances out of which the Finance Bill arises
are fully explained in the Budget speech. The effect of the Bill is to carry
out the two proposals for relief which wero indicated at the end of the Budget
speech, namely, in the first ice to reduce the existing surcharge on income-
tax and super-tax by exactly a half, and in the second place to give certain
relief in respect of the postage on letters. The only other provision of the
Bill relates to the fixation of the salt duty which has to be done from year to
year. I would only add that it is undoubtedly a matter for regret that this
Bill should have come before this House once more in a form certified by the
Governor General, but the House is well aware of the circumstances which
have made it inevitable that this action should be taken. The amend-
ments which were carried in the other place were such as to make it impossi-
ble to balance the Budget and the acceptance of those amendments would have
resulted in a financial situation of the most extreme seriousness. In these
circumstances, the Bill has had to be dealt with under the procedure of which
this House is aware.

Sir, I move.

Tue HoNourABLE MR. HOSSAIN IMAM (Bihar and Orissa: Muham-
madan) : Sir, before I commence my remarks on the Finance Bill, permit
me to thank the Honourable the Leader of the House and the Finance Depart-
ment for having restored the University grants for which we made such
vehement appeals. But I am afraid, Sir, that when restoring these grants,
he seems to have forgotten his alphabet! After Aligarh and Benares, Cal-
cutta’s Rs. 1,300 only was forgotten. The grants of Rs. 30,000 for Aligarh
and Rs. 30,000 for Benares were restored, but not the grant of Calcutta.
T hope that this was unintentional and that he will restore that grant also
quickly enough.

8ir, certified Bills are always a reminder to us of our real condition of
abject servitude. If it comes once in a way, it does not matter s0 much. But
when it becomes the rule, it is time to ask what is wrong with the whole
Constitution 2 Within the space of one year we have had three certified Bills
before us. The Finance Bill of 1935-36 was brought before us in a certified

(526 )

rl



INDIAN FINANCE BILL, 1936. 527

form in April, 1935 ; then again we had the Criminal Law Amendment Bill
in a certified form and we have this Bill again in a certified form. We have
no doubt that constitutionally, according to the rules, they are perfectly
justified. There is no doubt about that. But the question is this. If you
have made up your mind that the Legislature is not good enough to carry
on, why have all this expenditure on the Legislature ¢ Either you should
make yourself responsive and show that you desire to moet the Opposition
at least half-way, or you should abolish the Legislatures. Some of my friends
who are habituated to discount our statements about the powerlessness of
the Legislature, and about the uunresponsiveness of the Government—even
they would have been convinced by now, because the authority who has
taken up the cudgels to support the Opposition is no less than the Honourable
the Law Member. He quoted to us in the other House chapter and verse
to show that under the present Constitution there was no transfer of power
-over the purse strings, that all this Budget discussion and Finance Bill were
nothing more or less than permission to enact an annual farce. If that is
so, why waste the time of the House ? Why waste the money of the tax-
payers ? There is no need to have voting on demands; there is no need to
have the Finance Bill discussion. Just let us have, as we had before, one
day to discuss the whole thing and finish with it without voting.

Tax HoNOURABLE THE PRESIDENT : And pass an unbalanced Budget ?

Tae HonouraBLE Mr. HOSSAIN IMAM: S8ir, as we said last year,
if we had the responsihility we would find ways and means. If income was
cut we would reduce expenditure to balance it. But to confront us with an
irreducible expenditure and then to ask us to balance the Budget is too tall
an order. Sir, the Congress came to the Legislatures with the avowed object
-of proving that the Legislatures are powerless, that the Government is irres-
ponsible, that the control of the Legislature over the Government is a myth,
and what has Government done ¢! It has played into the hands of Congress
and has proved to the hilt every one of the accusations which Congress men
brought against it inside and outside the Legislatures. At the present moment
the policy of Government is not to look ahead, but to look just in front of
their noses and to secure momentary victories. What will be the after effect,
the effect on the country ? The only aim and object of Government is to
try and put the Congress wrong in some minor respect. Long views of things
are not being taken. Then I witnessed a strange phenomenon. The Members
of the Treasury benches were singing the praises of the former Opposition and
in like manner the Opposition leaders were singing the praises of the prede-
‘cessors-in-interest of the Treasury benches. That shows that in former days
we had friendly bouts, exhibition fights; but now we are having the lists
cleared for the fray : there are no niceties observed in the duel; we have
to fight with bare knuckles and fight to the end.

Sir, there are people on this side of the House who do not see eye to eye
with the Congress in their programme of abolition of the salt duty, but we had
& right to expect from the Government something better than what they
have done. It is common ground between the Government and ourselves
that the surcharges were an emergency measure. It was promised that they
‘would be remitted as soon as occasion offered. Have we no right to claim
that those who have the ieast ability to pay taxes should have precedence in
remission of taxation ? Is it not a fundamental principle that relief must
be given to those who can pay the least ? Therefore it was quite possible for
the Government to amend this recommended Bill so as to make some reduc- .
tion in the salt duty. They would thereby quite possibly have gained the
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support of at least a section of the people in the Lower House. But, Sir, ia
the form in which the Bill has been introduced we cannot make these nice
differences, whether we agree with a particular item or not. We have the
precedent of the European Group in the Assembly in regard to this. Last
year they set a very good precedent to the effect that in a recommended and
certified Bill it is not possible to differentiate, and every item has the same
force as the other. Therefore, if I am opposed to one item, I must oppose
or remain neutral on the issue of the passage of this Bill as a whole. We have
great respect for the European Members and we know that in what they have-
done they have not been animated by enmity for the Government. Their
action could only have emanated from a love of the Constitution with all its
fal\]x]lts. It is therefore very difficult, and impossible, for us to support this:
Bill. :

The Finance Bill discussion is always one in which all sorts of matters
are broyght up, but I am going to impose a self-denying restriction on myself’
and am not going to refer to remote matters. But by way of personal explana-
tion I have to say a few words about Quetta. When I agreed with the Honour-
able Finance Member that Quetta should be financed from revenue during the
Budget discussion, I knew perfectly well that a section of Indian opinion was
against ite being financed from revenue. But I did not give any of my
reasons for this because I thought I would be spending my time better in criti--
cising those portions of the Budget to which I did not agree. But now the
circumstances have changed. The Assembly has by an, overwhelming majority
of 73 against 52 rejected that demand, and in fairness to myself I wish to
give the reasons which prompted me to differ from my non-official colleagues.
The example of Japan was quoted in support of reconstruction being financed:
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